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Counsel for the applicant: Shri J.P.Sharma,

Heard S“)r.x. J.P.Sh

arma. Admit, Issye notlce‘
v“ .

. Requ;51tes may be filed

returnable w1th1n 6 wceke

within & week. ?fply 1n regard to the interim orgder

should also be filed along with W/,
- ,;

List tnls pase on 8th October 1996,

.“ , . N()/Q:.L_/r

, . - (N .K.VERMaA)
N 4 ‘ MEMBER {A)
.31/ 8.10.96. . :
CQXX¥- / Shri Ra? Bali Jha,. the counsel for the applicant

the respondents,

None fo}
i
l

| - 0n the requen mide by the learned counsel For tha
Q\}O } app licant

f
» the cise ig adjourned to be listed on3.12 96
r},k for heiaring on adiission.

"

(D. Purkayastha)
Men ber (3J)
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Shri Gautam Bose, the zBxH learned

for the respondents prays for §ii weeks time to fille

written

may be filed within two weeks thereafter, List on

22.1.97 pefore the Dr.

records.

(V .N.

“Viceichairman .

counsel

statement. Time is allowed. Rejoindepi itwany,

Registrar for compl &iqn of

|
W

Mehrotra)

The learned counsel for the 8pplicant:

Shri R.B.Jha is present, Mr,D.G.Dastidar
Mr.G3utam Bose, ledmed counsel appears

of the respondents. On perassl of order

3 12.1996 of the Hon' ble Court it appears that W/S 2

be -
was to f11e}’by22 1.1997 but the same bas

filed so far, Ig thecdrcumstances, let

‘placed befare the Hoa'ble Bench for_dire

( S,

1
-

I o

. v
e g —— o
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P.Sinha )
_Dy.Regiftrar~1/¢ ‘/

to o
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on behalf‘ :
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not been
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Shri Gautam Bo¢e,

\

respondents prays for four weeks time k%X to file

the lecrned counsel for the

written statement. Alloweda Rejoinder, if any, may be

filed within two weeks thereafter. List it on 4.4.97

%

W

(V.N. Mehrotra)
Vice-chairman

for further direction.

None for tHe applicant.
Shri Gautam Bose, 'ma counsel for the respondents.,

The learned counsel for “the respondants prays for_

P

four weeks time to file W/S. Allowed. R8301nder, if any,
may be filed within two weeks thereafter. List 1t~op~ 

19.5.97 before the Singdbe Member Bench for direckion.j,_

\»\J’\‘/
AN
(U.N.‘Qﬁhrotra)
Vicé-ch%i:mgn

19.5.97. On the requeét made by Shri G. Bose, t he j

Do

allouad

/J

counsel for the respondents, three weeks time i~

for filing U/S. Rejoinder, if, any, may be ?iled vithim

!

g
”l

three weeks thereafter. List it on 28. 7.97 befo*e tha

 —

e

(VeN. Mehrotra)‘A
Vice=chairman

Dlv1s*on Bench for dlrectlon.

.-

LS

counsel for the ‘respondents.

W/sy has been filed., Applicant may file

rejoinder Wwithinkk three weeks,

List on 10,09,1997 for direction, Ql
N

Shri G.Bose,

(v .N.Mehrotra)
Vice~Chairman




10/10.09.97

SKI |

2 11./ 411

DT

/cB8s/. -

1./07.01.
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' dlrectlon along with oA 379/94. \ﬂqi

. »'v !
4, R -
O.A.NO. 389/96 ’ .‘ . "\ w

Shri J.P.Sharma, counsel for the applicant.
Rejoinaer has not been filed so far. The

learned counsel for the appllcant prays for tlme to £ile .

the same. Allowed three weeks tine. ‘

o List for direction alongwith O.A. No."

on 4.,11,1997, ’ ‘ ;

Oe

(R.K.W) . . v .'Elfﬂ,.Mehrotra)/
Memb€r (A) vigé-thairman
«97. The matter has not been listed today. Regoinder o 4‘1

has not been flled so far,. Thres. wesks Further tLMe is -

3

alloued for filing rejoinder. List it on 7 1.98 For

l
‘

(V.N. Mehrotra)
T oo o - Vice=chairman

28 Rejoinder not filea so far. Three weeks
further time is allowed for the same. Lﬂif on 05.03,1998
fo r direction alongwith O.A.No, 373/94 P

W

(V.N. mehrotra)
Vice-chaiman

List on 1.6.98 for heariﬁg along witﬁ MA.

(L.R K. ’Prasad)
(G.Nar asimhanm) , Member (A)

Member () o .
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Shri. M, L. Paswan, Registrar Inchza-ge,

Since theiBivision Bench is not aga11able alk

| present, let this casebe adjourned Sine Die t. 11 the

Divisxom(Bench is available, - , | (%
( M. L. Pagwan) -
BKL, - Reyistrar I/C -
’ | r '
20 '
22.4.98
R cM - List-on 1.6.98 for hearing along wi“h Ma.

L.

.&_%<fgi§¥:#
: .:. . . (LOR oK. -... ﬂ“ad)
_ L Gs.Narasimham) Membey (4

Member(J) | N »

4 - "

"21/1.6.98  On the request of the parties list it on

1st of September, 1998 for hearing along with

-

. ( L.R.K, asad ~ ( V.N..chrotra 3
; Vice-Chairme
SKS .i . Member (A) <

PO



22/37,10,98

S5hri 8. Bos se, counszl for thE\
List it ‘on 10.11.1998 For he

Shri J. K Sharma, counsel for

.
i ? S

R ﬁc‘l PR N

R K pRASAD)
Member (A) .

Sh. J.P.Sharma, learned counsel,fbr thezapplxﬁént.vt.

In view ot the urgency ex¢lained by'the o

list this OA for .

hearing alongw1th OA 379/94 on 23.8.99 witnin T

(L.R.K.PRASAD) e

MEMBER(A)

Ry '..‘ .
s . /

i

Sh. J.P.Sharma, counsel for the applicant,

rties partly.
59 alongwith

OA 379/ggxand MA 284/99 , 5 ,:.;;'
) %3‘ézg§éi////: Ct

A, (LAKSHMAN IHA)
Member [J)
-_23/4,8.99‘
Mone for the respondents.
~ 'léarned counsel for the applicant
first four cases.
/' AR (L.JHA)
’ MEMBER(J )
24/5410,99
“ . $h. G.Bose, counsel for the respohdehts.
" Heard the.counsel for the
List it as part-heard on~29.10.19
fi
ﬂ\w
(L

ARKJ

MEMBER(J )

(L.R.K
MEM

+PRASAD)
BER(A)
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" 21/1.6.98

22.4.98
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Shri., M. L. Paswan, Registrar Incharge'.

LI IR 4

Since the Hivision Bench is not agallable at
‘present let this casebe adjourned Sine Die till the

Rivision! Bench is available, - ' &’7
' i

(M, L, Pas’uan)
Reglstrar I/C

" List-on 1.6.98 for hearing along wih MA.

L,\(@'

, (LR K L A“ad)
(G Narasimham) Membey (3}

Member {3) BN

-

. .
On the request of the parties list it on

1st of September,' 1998 for hearing aldng with %A,

-

( L.R.K. Prasad ) ( V.N.. arotra ) = .

Me ]:ex} (a) Vice;u‘il}air?fté



4C430C,11,1999 .

MES

41/s.

ME3,

12,1999

MES,

O. 379/94 . 2

-

Shri J,P,Sharma, counsel for the applicarnt,
Shri Gautam Bose, counSel for ther espordents, -
‘Heard the learned counsel for the
applicant, Arguments not concluded, List it for
hearing on 30.11.199938 art-heard N
i %ﬁl”/ ’ Y\Q’;/Q@//

( LaRShman Jha ) S ( L.R.K, Prasad )
Member. (J) Member (A)

A

Shri Gautam Bose, counsel for the respordents,

 On the request of the learned counsel: for -

the respondents, list it for hearing on 6, 12,1999
a8 part-heard, alongwith 0.3, 389/96

!
( Lakshman Jha ) "~ ( L.R.K Prasad )
Member (J) : Member (A)

N

© Shri R.Sharma, counsel for the applicant,"

s/

- The counsel for theapplicant has Submitted

written synopsis of the case today. on the réquesf

m3de on behalf of Shri Gaut am Bose, counse)l for
the responderts, who is urKell, list it for hearing
on 17,12,1999 as pertheard, ‘ !

phe” o L
( Lakshman’ Jha ) ' ( L.p.K, Prasdg )
\ Member (J) ‘Member (A)

i

t”
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17.12.99

- CM

~

/

] ~§hri,3.P;$hafmé‘

shri G. Bose

AY

‘es counsel for the applicant.
"w. Counsel for the Trespondents

Argumentsncgnclqdeq.u‘orders reserved.

',;' g C;Dwv//7

(Lakshman Jha)
Member(J)

O et

{L.R.K. Prasad)
Member (A)
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1/14.11,2000

(]

v,

0.A, 379/94

None for the parties,

' On account of resolution in the
bar today on the sad demise of Shri s,
Mukher jee, advocate, order pronounced

as per separate sheet, The 0,A, 'is alldﬂed.’

( Lakshmén Jha ) ( L.R. X Prasad )
Member (J) "~ Member (A)




